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due respect to the Legislature and due
respect to the State Government.
When they are insisting upon the
abolition of the Upper Council in this
session itself, it should be brought be-
fore the end of the session and passed
in this session itself.

SHRI B. P. MANDAL (Madhe-
pura): I want to move an amend-
ment under Rule 90.

MR, SPEAKER: Have you sent
this amendment to me?

SHRI B. P. MANDAL: It was not
possible to give notice of this amend-
ment. It has been tabled today. I
am within my right,

MR. SPEAKER: You should have
sent it to me before reading.

&t fao wo wxw : weAm wIEW,
# wmgan g f& oa &1 fe 7 fafomw
TEATEACr F®AHEY &1 dver far 9w,
frefafad amt o frae @ F 77

TR % §T9 A1 9z F faow 9%
L1 SR

MR. SPEAKER: This is just a
statement. The motion comes next.
You should have just cared to see
the agenda, He has just stated the
business, The motion is coming in
the next item. You are speaking
something which you should speak
even the next item. You are speak-
ing on item No. 10.

SHRI S, M. BANERJEE (Kanpur):
Yesterday, in the Business Advisory
Committee I was assured that a dis-
cussion on the Central Government
Employees’ Strike which was post-
poned on account of Prof. Humayun
Kabir's death will be taken up next
week. 1 would like to know whe-
ther it has been accepted.

MR. SPEAKER: Let the motion be
moved, After that you can say.
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BUSINESS ADVISORY COMMITTEE

Thirty-Ninth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): 1 beg to move:

“That this House do agree with
the Thirty-ninth Report of the
Business Adviory Committee
presented to the House on the
21st August, 1969.”

SHRI UMANATH (Pudukkotta:):
Now my point arises. We must know
whether he has accepted that Punjab
Abolition of Upper Council Bill will
be taken up in this session and
passed,

SHRI K. RAGHU RAMAIAH: 1
refute the allegation that in this or
any other matter we are in any con-
spiracy with the Jan Sangh or cny
other party. He made that statement.
That is number one. Number two is
this. (Imterruption) I fully appre-
ciate the sentiments but he will ap-
preciate the difficulty of the Govern-
ment also in finding out the prioritics.

51 fae o m(wﬁg‘t‘r).nﬂm
R, WY FqEEqT H AW & |

SHRI
rose—

RAMAVATAR SHASTRI

MR, SPEAKER: Let him finith.

sit fao wo wum : weper W,
RIS R
F1 GTA qFeaew fgear § v ot
St oSE wwE.

MR. SPEAKER: You need not
read the whole lot. You may sug-
gest that it should be referred back

SHRI B, P. MANDAL: I will speak
for just five minutes only. 1 will
take actually even less than five
minutes.
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[Shri B, P, Mandal]
Sir, I move:

“That the Report of the Busi-
ness Advisory Committee be re-

ferred back to the Committee

(for including time for debate

on jute ... .)"”

MR. SPEAKER: You need not
~read the whole lot.

SHRI B. P. MANDAL: . . . (for in-

cluding time for debate on jute toge-
ther with sugar, for including discus-
sion on Netaji Subash Chandra Buse
and to drop recommendation regard-
ing sitting on Saturday).”

wifqare £1 F29 FT 19 F FAC AT
FoeoE $3aT ¢ | TS qANE & |
# uF o\ aT9 Fg A7 =vew g fw agr
qr warer gwm  Afamfes dzm &
ferir & % wroew & ferwor a2 famn
FETE | A fFUF FEAE WA
F & afugsac Am g &1 3w o
g8 #1 fafomw vearesd st #1 foe
O E |

MR. SPEAKER: You are moving
~that it should be referred back fu
the Business Advisory Committee.

SHRI s. M. BANERJEE (Kanpur):
Sir, 1 will take one minute only, The
“Business Advisory Committee has de-
cided for giving one hour. You have
very kindly agreed on the question
of Central Government employecs.

MR. SPEAKER: After hearing
everything in the Business Advisory
Committee you come here again and
say this. (Interruption). 1In the
“Business Advisory Committee you
could say something.

SHRI S. M. BANERJEE: 1 only

want this from the hon, Minister,
“because . . .
MR. SPEAKER: The hon, Minister

-was also there.
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SHRI 5. M. BANERJEE: 26th it
should come. He wanted to consult
the Minister. I wanted to know whe-
ther he agreed to, It is a very urgent
matter, Sir. Otherwise I would rot
have raised it.

st TETEATT Wrest (gEAT)

HeAq Hg1ad, U 99 A% 2w
gz T fan fafoam & @t faez &
T AT SE F e A7 wErawr
wifrgraa AR faer 47 =1 @ w7
1 & S e g fF o A
IW F1 W wAT F fmro™@r ¢
gra g 5 aga & wet #7 99
# & 7 &, afer 72 agT weAgd
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2o wEifen 3w faer & faear
¥ g fF 37 9% ¥ T 917 | A
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¥ fager ST @Al F aUET AT @I R
WX W9 IH K1 DS &9 F A1 47 U
Wota a9 & 1 4T A1 AT W FT
fega o Tl w2 & ff famt =rd
FI AL @ @I 2 | ATF W
¥ 4T 9T AT AT 2 AT IH 9T
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FaEt gl o A o W g oA A
TH HTAS F1T ST a9 a1 2% & 58 &1
AT A AW wfEw T oar ot
T &1 9rF 347 f&AT o A 7 IfE=A
o

st fa o Wy (wgET) cgw oA
wet AERT g FeriifeEsr qAam
s & @ weem ar At ?

SHRI RAGHU RAMAIAH: I would
like to bring to the attention of hon,
Members that we are already finding
time for the discussion regarding
sugar policy, which I had already
announced. Now, there are so many
other things, The Business Advisory
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Lommittee goes into all these things
and they have to apportion the time,
because time is very limited. And,
about Subash Chandra Bose, the hon.
Speaker has said, he would consider
the matter on Monday. As regards
Khudabaksh Oriental Library, that is
also a question of time. I would like
to appeal for the co-operation of the
hon, Members in this regard. Alter
all, within the next one week we
have to rush through urgent, emer-
gent, most necessary, most important
legislation; so, it is just a question of
‘priorities,

1 AW wEE (FEE) 0§ oF
FATH QBT ATRAT § | THET H wEe
A I AFTE | TEAT FHET A frAE
Zq Wi, 1969 FT @61 92 9T @Y
AT AR E | AT FAT WERT T T
MEF TR & faaw g, ==
q fasre 461 | & AT A=A g R
g1 #7 fAeFd fAwaT 2 7

SHRI RAGHU RAMAIAH: Sir,
this matter was raised last time and
T understand, copies of the report of
this Committee are still awaited.
And, as soon as they come, we shall
attend to it.

MR. SPEAKER: I am now putting
the amendment of Shri B. P. Mandai
to the vote of the House. The ques-
tion is:

“That the Report of the Busi-
ness Advisory Committee be re-
ferred back to the Committee.”

The motion was negatived.

MR. SPEAKER: I will now put
the motion moved by Shri Raghu
Ramaijah to the wvote of the House.
‘The question is:

“That this House do agree with
the Thirty-ninth Report of the
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Business Advisory Committee pre-
sented to the House on the 21st
August, 1969.”

The motion was adopted,

MR. SPEAKER: The House now
stands adjourned for lunch and wil!
meet again at 2.30 p.m,

13.33 hrs.

The Lok Sabhg adjourned for
Lunch till thirty minutes past Four-
ween of the Clock.

The Lok Sabha re-assembled after
Lunch gt Thirty-two Minutes past
Fourteen of the Clock,

SHRI VASUDEVAN NAIR in the
Chair.]
APPROPRIATION (RAILWAYS)

NO. 3 Bill*, 1969

THE MINISTER OF RAILWAYS
(DR, RAM SUBHAG SINGH): I beg
to move for leave tp introduce a Bill
to authorise payment and appropria-
tion of certain further sums {rom and
out of the Consolidated Fund of India
for the service of the financia] year
1969-70 for the purposes of railways.

MR. CHAIRMAN: The question is:

That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
further sums from and out of the
Consolidateq Fund of India for
the service of the financia] year
1969-70 for the purposes of rail-
ways,"”

The motion was adopted.

DR. RAM SUBHAG SINGH: 1 in-
troducet the Bill.

" *Published in
dated 22.8-89.

tIntroduced with the
the functions of the President.
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